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Boous R a t io n  G o m a  su rren d ered  in  
D e l h i  d u iu n g  l a i t t  3 years

3717. SHRI NAW AL KISHORE 
SH A R M A : Will the M inister of CIVIL 
SUPPLIES be pleased to state :

(a) the number of bogus ration cards 
surrendered in Delhi so fa r during 1980,
1981 and 1982 upto 30th fJuly, 1982; and

(b) the number of bogus ration cards 
detected during the above period in Delhi ?

TH E DEPUTY M INISTER IN  TH E 
M INISTRIES O F A G RICU LTURE AND 
CIVIL SUPPLIES (SHRI MOHAMMED 
USM AN A R IF) : (a) and (b) The infor
mation is being collected and will be laid 
on the Table of the Lok Sabha.

S h o r t f a t x  in  Sto ra g e  C a pa city

3718. SHRI NAW AL KISHORE 
SHARM A : Will the Minister of AGRI
CULTURE be pleased to state :

(a) whether it is a fact that there has 
been a shortfall in the construction of 
warehousev fo r storing the procured food- 
grain; and

(b) if so, what is the capacity available 
and how much quantity is in stock and 
what iy the quantity procured this time ?

T H E  DEPUTY MINISTER IN  TH E 
M INISTRIES OF AGRICULTURE AND 
RURAL DEVELOPM ENT (KUM ARI 
KAMLA KUM ARI) : (a) and (b) The 
storage capacity available with Food C or
poration of Tndia in sufficient for storing 
the foodgrains at present available with the 
FCI including the current year’s procure
ment. F.C.I. alone, apart from  the Cen
tral Warehousing Corporation and State 
Warehousing Corporations, has a storage 
capacity of 18.35 million tonnes (covered 
15.97 million tonnes and opeft 2.41 million 
tonnes). As against that, the stock of 
foodgrains available w ith the F.C.I. as on 
1-7-1982 w as 9.9 million tonnes. As on 
26-7-1982, the  total procurement from  out 
o f  1981-82 crop -was 15.01 million tonnes 
(rice including paddy in terms of rice 7.16 
million tonnes; wheat 7.64 million tonnes 
and coarte grain 0.21 million tonnes).

I n tr o d u c tio n  oT PWVa t e  B u ild in g s  t o  
R ew ove M o n o p o l y  e p  D D A

3719. SHRI ATAL BIHARI V A J
PAYEE,

SHRI SURAJ BHAN :

Will the Minister of W ORKS A N D  
HOUSING be pleased to state :

(a) is it a fact that many town planning 
experts have, opined that the monopoly of 
the D D A  ifl developing land and building 
houses be broken; if so, the reasons of 
their opinion and Government’s reaction 
thereabout;

(b) has the Working G roup appointed 
recently recommended that private initia
tive be given a dominant role in the hous
ing sector; and

(c) full text of all the recommendations 
of the Working Group and Government’s 
follow-up action thereto ?

T H E  MINISTER OF PARLIAM EN
TARY AFFAIRS A ND WORKS A N D  
HOUSING (SHRI BHISHMA NARAIN 
SING H ) : (a) In a Seminar on ‘Policy 
Options for Delhi— 20001—Shelters’ held 
by the Delhi Development Authority in the 
context of the preparation of the Perspec
tive Development Plan for Delhi, a W ork
shop was held on the role of private deve
lopers in housing. The consensus was tha t 
there is scope for private development as 
a means of increasing development provi
sion and reducing public expenditure.

(b) and (c) The Government of India 
constituted a  group to go into the different 
aspects of the matter relating to the role 
of the private sector in housing as envisag
ed in the Sixth Five Year Plan and also 
relating to the distinct contribution that can 
be made by institutional finance as well as 
cooperative housing programme and adviuc 
Government suitably. The main recom
mendations of the Committee are— setting 
up of a specialised financial institution with 
a 3-tier set up for housing finance, provi
sion of fiscal incentives for promotion of 
investment in housing, setting up of a  m ort
gage insurance corporation, liberalisation of 
facts relating to  land control and m ore em
phasis on land development and sites and 
services schemes. The recommendations of 
the Working Group concerning the Central
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Government have been circulated to the 
concerned Ministries/Department. Views 
of some of the Ministries /Departments *
have been obtained.

M a jo r / m e d iu m  irrig a tio n  p r o je c t s

PENDING APPROVAL

3720. SHRI ATAL BIHARI VAJ
PAY EE :

SHRI SURAJ BHAN .

Will the Minister of IRRIGATION be 
pleased to stale :

fa ) Statewisc break-up of major and 
medium irrigation schemes pending approval 
with the Central Government and since 
when; )• -*

(b) estimated loss of revenue and pro
duction per year in case of each scheme;

(c) measures adopted to accord clear
ance in case of these schemes pending for 
more than five years; and

(d) estimated escalation of cost in cach 
case ?

THE M INISTER OF STATE TN TH E 
MINISTRY OF IRRIGATION  (SHRT 
Z. R. ANSARI) : (a.) A statement showing 
the State-wise break-up of m ajor and m e
dium schemes pending approval with the 
Central W ater Commission and Planning 
Commission indicating the date o f receipt 
of each project report in Central W ater 
Commission is enclosed.

(b) Irrigation is a State subject. A ll'the 
Irrigation Projects are planned, funded and 
executed by the State Governments them
selves from  their own resources. The ques
tion of loss of revenue and production from 
Ihe schemes pending clearance by the 
Central Government does not arise since

the funds available for implementation of 
irrigation projects are more or less fully 
utilised by the State Governments on the 
committed and other on-going projects in 
the development plans.

(c) These projects are in various stages 

of examination in Central Water Commis

sion in consultation with the concerned 

State Governments. These projects can be 

processed further for obtaining the approval 

of the Planning Commission only after 

their techno-economic feasibility and 

effectiveness is established and inter-State 

aspects, if any, are satisfactorily resolved. 

To expedite this process, the Government 

has since issued certain instructions to the 

State Governments in regard to furnishing 

clarifications/additional data sought by the 

Central W ater Commission as a result of 

the scrutiny of the scheme reports. It has 

inter-alia been impressed upon the State 

Governments to  ensure that these are fu r

nished within a period of one year from  

the date of seeking of the clarifications, 

failing which the projects in question would 

no longer be treated as pending clearance 

with the Central Water Commission. 

Therefore, in cases where the States have 

not replied to the comments of Central 

W ater Commission fo r m ore than one year, 

a modified project report with up-dated 

cost estimates and benefits is being insisted 

upon for fresh scrutiny and clearance.

(d) The question of estimated escalation 

of cost for delay will only arise after the 

techno-economic feasibility and cost effec

tiveness of the schemes are established ond 

the schemes are approved. However, the 

estimated escalation of cost of irrigation 

projects has been of the order of 8 to 10 % 

for every year.




